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T.V. Facilities to All State Capitals

188. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to proivde T.V. faci-
lities to all the State capitals during
the Sixth Plan Period; and
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(b) if so, which States wiil have
such facilities during the current year
and what are the details of the pro-
posal?

THE DEPUTY MINISTER IN
THE MINISTRY OfF INFORMATION
AND BROADCASTING (KUMARI
KUMUD BEN M. JOSHI): (a) and (b).
Due to constraint on resources, it is
proposed to set up new TV stations at
only 4 State capitals during the Sixth
Plan Period (1980—85). The State
capitals are Bangalore, Trivandrum,
Ahmedabad and Gauhati. It is also
proposed to set up a TV Relay Centre
at Panaji, the capital of the TUnion
Territory of Goa, Daman and Diu
during 1980—85.

feew  grate  famm

T o AR



277 Writtem Answers

war & fauw fmr &1 1,20 FOT
o Fr ufw & 7€ 4 | femw gr@w
3446 wEtAl &r famior  fear wan
ar 7z faea fa =afsagi w1 a9 far
TAT 97 | 1.26 FUT €TF FT WY

sror afgw ager faar oo €
Reviewing of Working of MRTP Act
1969

190. DR. SUBRAMANIAM SWA-
MY: Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether ‘Government are re-
viewing the working of the MRTP
Act of 1969;

(b) whether Government have as-
sessed the efficacy of this Act in
prevention of monopoly houses
growth; and

(c) the number of cases referred

to the MRTP Commission during the
last three years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). The
working of the MRTP Act, 1969 is cons-
tantly under review by Government. A
High Powered Expert Committee
was appointed by Government in June
1977 to go inter alia into the working
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of the Act and recommend measures
for the better administration and
enforcement of its provisions. The
recommendations made by this Com-

mittee are under Government'’s
active consideration.
The underlying objective of the

MRTP Act is not so much to prevent
the growth of the houses covered by
the Act, as to ensure that the opera-
tion of the economic system does
not result in the concentration of
economic power to the common detri-
ment or be prejudicial to ‘publict
interest’, This objective is sought to
be achieved through regulation of
proposals emanating from unaer-
takings registered or registrable
under the Act, for substantial expan-
sion, or for the establishment of new
undertakings, or for merger, amalga-
mation or takeovers. These proposals
are subjected to close scrutiny in the
light of the current socio-economic
policies of Government and the cri-
teria laid down in section 28 of the
MRTP Act itself,

(¢) During the calender years
1978 1979 and 1980, proposals of 9
undertakings as listed in the attached
Statement were referred to MRTP
Commission, under sections 21 & 22
of the Act.

Sl. No. Name of the Company

Section under which

Date of reference

1. MJs Vulcan Laval Ltd. .

2. M/s Hindustan Ferodo Ltd.

9. M/s Swadeshi Polytex Ltd.

4. M/s Indian Oxygen Ltd.

5. M/s Brooke Bond India Ltd. .
6. M/s Synthetics & Chemicals Ltd.

<. M/s Alkali & Chemical Corporation of India Ltd, 21 (3) (b)
8. M/s National Organic Chemical Industries Ltd.

9. M/s Rallis India Ltd. .

.

-21 (3) (b) 15-2-1978
22 (3) (b) 13-11-1978
21 (3) (b) 31-1-1979
22 (3) (b) 15-10-1979
22 (3) (b) 14-11-1979
21 (3) (b) 24-6-1980
2-12-1980
22 (3) (b) 2-12-1980
22 (3) (b) 8-12-1980






